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— in the name of what ts called Taml Unity
and TamilInternational Movement’, in Tamil
Nadu there are forces which are saying
zindabad to Prabhakaran, etc and the kill
arsol ShnRayv Andinfact twopeople were
dentified as persons who were responsibie
for the assassination of Shn Rajwv Gandhi
and they are no more Even their names
have been said and they being sad long
live etc But the fact s that it 1s very serious
matter | will bring this to the notice of the
Home Minister Certainly he would respond

MR DEPUTY SPEAKER Mr Naraya
nan you have won your case Now Papers
to be lad on the Table

1308 hrs
PAPERS LAID ON THE TABLE

Notification under Food Corporation
Act, 1864 etc

[t naiish)

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI) Ibegto lay on the Table —

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (5)
of section 45 of the Food Corpo
rations Act 1964 -

() The Food Corporaton of
india (Staff) (Third Amend
ment) Regulations 1991
published in Notification
No E P 4(2)/84 in Gazetfe
of india dated the 29th
November, 1991

(n) The Food Corporation of
India (Staff) (Fourth Amend
ment) Regulahons, 1991
published in Notdication No
EP 17-11/90 in Gazette of
Indiadatedthe 18th Decem-
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ber 1991 [PlacednLibrary
SeeNo LT-1498/92]

(2) A copy each of the following
Notifications (Hindi and English
versons ) under sub—section (6)
of saction 3 of the Essential
Commodities Act 1955 -

() G SR 735(1 ) published in
Gazette ol India dated the
13th December 1991 re
scinding the Sugar (Restnc
tion on Movement) Order
1979

{n) The Sugar (Price Determi
nation for 1991 92 produc
tion) Amendment Order
1992 published in Notfica
tion No GSR 53(E) n
Gazette of Indin dated the
21stJaruary 1992 [Placed
inLibrary SeeNo LT 1499/
92]

(3) A copy of the Memorandum of
Understanding for the year
1991-92 between the Central
Warehousing Corporation and
the Ministry of Food (Hindt and

English versions) ([Placed n
Library SeeNo LT-1500/92]

Annual Report Annual Accountstogether
with Audited Report and Review on the
working of Dr B Barooah Cancer
Institute Guwahati for 1989-90 etc

MINISTER OF STATE IN THE MINIS
TRY OF HEALTH AND FAMIL Y WELFARE
(SHRIMATI DK THARADEVI
SIDDHARTHA) 1beg to lay on the Table—

(1) {1 Acopyolthe Annual Report
{Hindiand E nglishversions)
of the Dr B Barooah Can
cer Institute Guwahat: for
the year 1989 90

() A copy of the Annual Ac
counts (Hindi and Enghish
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versions) of the Dr B
Barooah Cancer Insttute
Guwahati, for the year
1989-90 together with Au-
dited Report thereon

(m) A copy ofthe Review (Hind
and Enghshversions) by the
Government on the working
ofthe Dr B Barroah Cancar
Institute, Guwahat, for the
year 1989-80

2 A statement (Hindi and
Enghsh versions) showing
reasons for delay in laying
the papers mentioned at (1)
above

(3) A copy of the Annual Ac-
counts (Hindi and English
versions) of the Dr B
Barooah Cancer Institute,
Guwahati, for the year
1988-89 together with Au-
dit Report thereon

(4) A statement (Hindi and
Enghsh versions) showing
reasons for delay in laying
the papers mentioned at (3)
above

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYC,, 1991-92

[Erglish)

THE MINISTER OF RAILWAYS (SHRI
C K JAFFER SHARIEF) |begto presenta
statement (Hindi and Englsh versions)
showing the Supplementary Demands for
Grants in respect of the Budget (Railways)
for 1991-92 [Placed in Library SeeNo LT-
1503/92]
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CESS AND OTHER TAXES ON
MINERALS (VALIDATION)
BILL*

|Enghsh]

THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV) | beg to move for leave 1o
introduce a Bill to validate the imposition and
collection of cesses and certain other taxes
on minerals under certan State laws

MR DEPUTY-SPEAXER The ques
tion 1s

“that leave ,be granted to iIntroduce
aBilito validate the imposition and
collection of cesses and certain
other taxes on minerals under car
tain State laws *

The motion was adopted

e

SHRI BALRAM SINGH YADAV | ntro
duce the Bill

13.09 3/4 hrs.

CESS AND OTHER TAXES ON
MINERALS (VALIDATION)
ORDINANCE, 1992

Explanatory statement giving reasons
for immediate legisiation by
Ordinance

[Engiish]

THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV) Ibegto lay onthe Table an
explanatory statement (Hindi and Englsh
varsions) giving reasons for mmediate leg

*Published in Gazettee of India Extraordinary Part Il, Sec 2, dated 10-3-1992
“*Introduced with the recommendation of the President



